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JUDGEMENT

X As per Hon'ble Shri R.Rangarajah,rdember (Adrmn.) X

The applicant is the son of late Khaja Sirsjuddinm,

He worked as a Cabdn Man at Railwél_y Station, Peddampet,

' 8,C.Railway, Secunderabad Pivision, He expired on 22,11,87

\|

due to prolonged iliness._ ItAis stated for the applicant
that he was a minor at-the time of the death of his father,
It is further alleged that he submitted a representation

(Yequesting the administration to appoint him in a suitable
post on compassionate grounds, But as he was minor at that

“time the same was not acceeded to, "In the year 1992‘ it is

stated that he became a major and he submitted a representa-

’U-'Wu;\q’
tion after he attained the age of 18 years for-renuing his

earlier request for appointment against quota ermarked for
et s

compassionate grounﬁbA But that application has not been

enclosed as amnexure to this OA, However it is seen from

a letter No.CE/SOO/ONR/Scll dated 27.4.93 that céri;ain
details have been asked for processing his case (3-6).

But néthing is Inown regarding the processing of ﬁis casey

later; In the meantime the wife of the deceased submitted
fntis :

_ a representation dated 9,9,94 (A=4) p:e&a:uag her earlier

request forrcompassicnate ground appointment to her son,

But the same we® not yet disposed of,

2e In the circumstances quoted above, I feel that a

-direction has to be given to Rl to dispose of his case y

calling for records from the concerned division in

agcordance with the 'rules.

3. In the result, the following direction is given:-

- R1 should call for the records in regard to his case for




1. The

002.'

-

grant of compassionate ground appéintment from the
concerned divisional authorities and dispose oﬁ-the same
in accordance with the rules within a period of 3 months
be The OA is ordered accordingly at the admission
stage itself, Mo costs,

N~
{ R.RAVGARATAN )
| Member (Adm, )
(Dictated in Open Cowr t)
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copy to Mr.P.Naveen Raﬂ-“dvocata,CﬁT,Hyderanad;
copy to Mr.N,V,Ramana,Addl.CGSC,CAT,Hydersbad.
copy to LibrarY.CRT,deerabad:

spare copy;
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